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CENTRAL ATMINISTRATIVE TRIBWNAL PRINCIPAL BENCH
0.A.No.2141/93 (pB) (1)
New Delhi: this the % - day of August, 1999

HON 'SLE MR, S. R, ADIGE, VICE CHAI RN (A).
MON 'BLE MRS, LAKSHMI SuaMIN ATHAN,MeMBER(D)

SeCoe Shamao

§/o shri B,D.Shama,
Sub=-Regional Employment Officer,

Coaching-cum -Gui dance Centre for

S/ ST, Rehabari, _
Guwahati eesss e mplicm{f-o

(By adwcates Shri ReleDhawan)
Ve rsus '

thion of India through
Under Secrstary to

oI,

Oi rectorate Gereral of Employment &
Training,

Ministry of Labour,

New Delhig

2, Director of @ployment Exchanges,
Ol rectorate General of Eaployment &
Training,,

Ministry of Labour,
Shram Shakti Bhauwan,
Rafi Marg,
New Del hi,-001,
3, Sub-Regional EBnployment Officer,

oachingesum=Gui dance ®Bntre for
SC/ ST, Rehabari,

01d ITI,
Guwahati =781 008 esesee R@spondents

(By adwcate: shri P.H.,Ram Chandani )

RDE

HON 'SLE MR, Se R, ADIGE, VICE CHAIRM AN (),

Heard.

2. The WP SC was a proper and necessary party
in this case, but applicant made no effort to
implead then even after Respondents had filed

their reply to the 0a.

3 The O0a therseforse suffers from non=joinder

S



7

of proper and necessary parties and is thersfore

.

dismisseds No costs.

M/ /y{v{o& g
( SeR.

( MRS, LAKSHMI SuaMINATHAN ) DIGE )
M8 erR(D) VICE CHAIRMAN (a),




